EFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

BOMBAY BrNCH, BOMBAY,
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Shri M.S.Fegade. eeees Applicant.
V/s.
Union of India & Anr. . «s.+ Respondents.

Original Application NO.1252/9§;

Shri D.T.Choudhari. vssve Applicant.
V/s.
Union of India &and Anr. ++s++ Resgpondents.

Coram: Hon'ble Shri Justice M.S.Deshpande, Vice-~-Chairman,
Hon'ble Shri N.X.,Verma, Member(a).

T —— i s P s,

Applicands by Shri W.B.Nikam.
Respondents by Shri Karke%g}

Qral Judgments:-

jrer Shri M.S.Deshpande, Vice~Chairman) Dt. '31.1.1994.

Heard Shri N.B.Nikam for the applicantiand
Shri Karkera for the Respondents. - - f
2. shri Karkera for the Respondents statéé'that
though an inquirylwas necessary in terms of Clause Y
of the Circular dt. 5.9.1990 (Ex. 'A'?> to the
application] such an inquiry has not been held for
the alleged mis-conduct of the applicants for having
committed theft of telephone wire running 19 Mtrs.
The applicants have not been placed under suspension.
The only direction that we will make at this stage is
that the applicants may be reinstated with 1ibefty

to the Respondents to hold ang inquiry in temms of

Clause 9 of the Circular dt. 15.9.1990 and pass orders

Ak s odinond L Shawdh
of suspension gamigtd aeeefdiggi%iy The application |
is disposed of oen-these lines.
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